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New Delhi, this the 24" day of Decamber, 2004

’n‘on"bi Shiri Justice \.f S, P\C\__vafv al,
Hon'kle Shri Sarweshwar Jha, Men

Freatam Pal

5/0 5h. Bishambar Cayal
Rfo H.No.B 88, 5 {
Mew Delhi - 30,
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Satish

S/ S%“ Dnu.am Pal
.w.//U Af12, Police Colony
Model Town-1I, Delhi-9,

(By Advocate Shri U.Srivastava)

Govt. of NCT of Delhi through

Pl

1. The Chief Secretary

M

The Deihi Subardinate Services Selection Board
t.%i“&ugﬁ its Chair m,.n
nstitutional Area,

Vishwas N
Sh hdara, Delhi - 32,

L—"l

ire Officer
ervice, Barakhamba Road
Place, New Dalnl,

(By Advocate Sh. $.Q.Kazim and Sh. Vijay Pandita)}

Lea rxad counsel for the applicants states thalt during the
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pendency of the present OA, respondenis nave passed an ordsi

and, therefore, parmission may be granted o ©o so,
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rcumstances, learmed counsel for the applicant

2 In the ci
d not press the petition hecause he states that it has become

infructucus. Allowed as prayed.
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3. Subject to aforesaid, dismissad as withdrawn.
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{Earweahwar tha) V.8
Mernber {A) Chairman

Jvikas/ .




